CENTR AL ADMIN 15TR AT IV TR IBUNAL
CALCUTTA BeNCH

CPC/72/98 x . , '
0a/322/97 Datefidf Orders 31/7/03

Preseﬁt'

Hon! ble Mr ,B.P,. S:s.ngh Admmlstratlve Member

" Hon'ble Mr ,Nityananda Prusty, Judicial Member

Kisto Maity & 14 ors., . Petitioners
: - mVGem"
| " R.,P. Divakar & anr. | Contgmnor s/OBs
(_ﬁ;}or the petltloners $ A.Chakraborty, Counsel

For the contemnor s/Q,P TI.S Mr,S.Chowdhury, Counsel

QQR DER

B.P.Singh, aM |

‘;-Ld.‘ Counsels for both sides are present, )
2. This CPC has been filed by 15 applicants for none-
vcompllance of the Order dat, 18-11-97 passed in OA/322/97

enclosed as annexure L to the CPC.,.

3. Reply along with canpllance report has been fJ.led

by the 1a. Counsel for the alleged contemnors/O.P.s . We
have heard ld. Counsels for both sides and gone through

the CPC, reply and compllance report,

4, : Ld. Counsel for the petitioner subniits that though -
the order has been passed bt he is not satlsfled with the
same., He also submlts that the ap911Cant non, 14 viz, Ananta
Kumartbamanta has not been paid so far and in,the meantime
‘he has retired and has also received a cemmunlcatlon from.
the responaent authorities that they are going to settle

the matter and make the payment Very soon,
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EThe Ld. Counsel for respondent submits that the
order Of the Tribunal has been fully complied and, there-

i
} . .
fore, no contempt application lies. The CPC may therefore

- be drop‘bed.
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‘6. | The Ld. Counsel for the applicant further submits

that since the applicantfékiﬁéfi”as 14 others Mg yet to

receipe the payment the order passed by this Tribunal has

- not beeb fully complied with and, therefore, he prays for

leave ﬂo approach this Tribungl for redressal of their
grieveﬂces, if any, by filing a fresh OaA,
| .

|

| ‘
7e f In view of the above CLCcumstances the present CPC

is drogped as the order has been substantlallj complied with,
H@wevem, liberty is given to the petltlon rs toghgitate
about thelr grievances, if any, before the proper authority.
It is also hoped that the amount of the applicant no, 14

as per\cqmnunlcatlon issued by the respondent authorities

would be paid within a period of 2 months, The CPC is dropped.
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